' // @ a | ‘ 1 0.a.1768.2018

CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH, KOLKATA

-
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' No.O.A.350/01768/2018 . . " Date of order: 8.1.2019
* M.A. 350/886/2018

~ Present Hon’ble Ms. Bidisha Banerjee, Judicial Member

1. Sri Dipankar Kumar Mandal,
Son of Sri P.K. Mandal,
Working as Asstt. Loco Pilot under
Eastern Railway/SeaIdah Division,

- of Rajarhat Shlkshar%’3 k“étan . Ol :Boys

" S Di L f'~
%@m of Late H.C. Mul rjee

e _,A-v:Workln‘?ﬁgﬁ"s'& Loco Rilst/Du
%ternslxallway/Seafﬁ_“h D|V|S|on and
Residing at : 7/2923, Gayeshpur,
P.O. - Gayeshpur, -
Pin~ 741 234,
P.S. Kalyani,

_ Dist. : Nadia. ,

¢ Applicants.

-Versus-

1. Union of India, '
through the General Manager,
Eastern Railway,

17, N.S. Road,
Kolkata — 700 001.  »
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%%(a) To iss
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2. The Principal Chief Personnel Officer,
~ Eastern Railway,
Fairlie Place,
Kolkata —~ 700 001.

3. The Divisional Railway Manager,
Eastern Railway, :
Sealdah Division, Sealdah,
Kolkata — 700 014.

4-. The Senior Divisional Personnel Officer,
Eastern Railway/Sealdah Division, Sealdah,
Kolkata 700 014.
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(c) To iS5ue further,
benef t along% | pos

authority, namely, Shri ¢ "‘.. e '|B|kash Biswas, Sri Tarit Kumar

. ... Das, Sri Dipak Pal and Sri Sudlpto Biswas, so applicants are same similar
-+ . persons, prayer for G.P. Rs. 2400/- may be considered forthwith.

: i (d) * Leave may be granted to file ihis joint application under Rule 4(5)(a)
. ofthe CAT Procedure ; 1987.

.(e) Any other order or further order or orders as deem fit and proper

under the circumstances of the case.

(f)  To produce connected Departmental I':{ecord at the time of hearing.”
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2_. Ld. Co-unsel for the applicant is present. None appears for the respondents
d:espite notice. Affidavit of service is taken on record.

3. Ld. Counsel for the applicant submits that he shall be satisfied if a direction
is given upon the Senior Divisional Personnel Officer, Eastern Railway, Sealdah

Division i.e. respondent No. 4 to dispose of his representation dated 19.5.2018 in

-accordance with law.

4. Since no fruitful purpose will be served by calling for a reply in the matter

unless the representation is duly: considé“r'ed by:the officers of the resp’londents it
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is felt that for the ends of 1u§t:ce"€£h% ggﬁcan @duspo&@dand it is accordingly
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-ave not gone lnto,tfeme;hl e ma' er and all

pomts are keptgg:a::jfor cons;der% %?py the%%rl:cefﬁéd resf. onde uthorltles

OA would stand

disposed of. No costs.

‘ (Bidisha Banerjee)
. : Judicial Member
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